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MR. CHAIRMAN : Now, please con-
tinue next. We are now taking up the 
discussion under Rule 193 by Shri Samar 
Guna.

16.00 Hrs.

DISCUSSION RE. FERTILIZER CORPO-
RATION OF INDIA

SHRI SAMAR GUHA (Contain . 
Sir, I am not raising the issue of the work-
ing of the Fertilizer Corporation from any 
political stand-point, nor for any partisan 
purpose, nor from any opposition angle. 
But, as a humble student of science, I consi-
der it my academic as Well as patriotic 
duty to uphold the dignity of this Corpora-
tion that has been established by a number 
of dedicated scientists, who have contributed 
25 years of their life from younger days 
for building up the Fertilizer Corporation 
of India In fulfilling the national objective 
of self-suiliciency and self-reliance in our 
economy, the Fertilizer Corporation of 
India has made a remarkable achievements. 
All the Opposition Leaders and the leaders 
of the Independent group have sent a me-
morandum jointly to the Prime Mimstei 
as also the Minister of Petroleum and 
Chemicals I had the privilege to discuss 
the matter with the Prime Minister as also 
with the hon. Minister, who gave me a 
very patient hearing. 1 had very cordial 
discussion with him for over an hour on 
the issue of the Fertilizer Corporation.

Sir, I do not want to raise it from the 
partisan point of view for another reason. 
I know that a large number of Members 
belonging to the ruling party also hold the 
same views as I and many other Members 
do.

Sir, some disparaging remarks were made 
against the performance of the Fertilizer 
Corporation of India as also regarding the
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dedicated service rendered by a number of 
eminent scientists. Surprisingly, such criti-
cism and adverse comments against them 
evoked widespread comments from almost 
all the important news papers of the 
country. The Statesman, The Hindu, The 
Hindustan Times, The Indian Express, 
National Herald, The Patriot, Amrit Bazar 
Patrika, Hindustan Standard and a number 
of vernacular papers and many periodicals 
like The Economic and Political Weekly, 
Mainstream, New Age, Wave and many 
others have made comments about the FCI 
in terms of praise, and commended their 
works. I wish that even a fraction of it 
was said in support of other public under-
takings of our country.

I had said that the FCl had made a re-
markable contribution toward fulfilling the 
national objective of self-reliance and self- 
Mifliciency m our economy. Let me enu-
merate a few of their achievements. The 
FCI is perhaps the only public sector undei- 
taking which incurred no loss since its 
inception. During the financial year that 
ended recently, the profit has been more 

.than Rs. 5 crores, and 99 per cent of the 
production target had been fulfilled. Trom- 
bay and Namrup recorded the highest pro-
duction. Trombay alone made a profit of 
Rs. 9 crores despite the defective designs 
that were provided earlier by the American 
contractors, which had been successfully 
corrected by the FCI management. Had 
there been no power-cut at Nangal and 
Gorakhpur, and suitable coal hiid been 
found for Sindri, the FCI could have made 
an additional production in excess of the 
target. The target sale of FCI was Rs. 89 
crores, and this target has been exceeded. 
The FCI is the only scientific manufacturing 
body in our country which has successfully 
developed indigenous expertise, necessary 
know-how, production technology, design 
and engineering, fabrication etc, in credi-
tably fulfilling the objective, as I have al-
ready said, of self-reliance of our natioual 
economy.

The scientists and the technicians of the 
FCI have succeeded in developing mass 
commercial production of catalysts, and

now a part of it is being exported to foreign 
countries. The FCI has not only developed 
its own chemistry of catalysts, but has even 
developed the chemical process of 
mass production of fertiliser from 
the available national raw materials. It has 
thus helped the nation to conserve foreign 
exchange by eschewing largely the necessity 
for import of foreign know-how and Foreign 
technology, foreign raw materials and 
foreign catalysts for manufacture of at 
least 36 per cent of the national require* 
ment of fertiliser.

In fulfilling the objective of our national 
economy and expanding the base of em-
ployment to a larger number of people 
belonging to the lower and middle income 
gioups, it firmly replaced the monopoly 
control of big foreign and Indian commer-
cial houses like the Shaw Wallaces, the 
Jardincs and the Rallis etc. In dealing 
with the trade on fertiliser distribution, it 
enlarged the marketing facilities to co-ope-
ratives and small-scale dealers and to the 
educated unemployed through enterpreneur 
development schemes, whereas the other 
public sector fertiliser units like the Madras 
Fertilisers, the Neyveli Lignite Corporation 
and to some extent the Rouikela plant of 
the Hindustan Steels are distributing their 
fertilisers not through co-operatives but 
through big monopoly-houses. Out of the 
total requirement of fertilisers in our coun-
try, about half of it is imported from the 
USA, Western Europe, Japan, East Euro-
pean countiies, and about one-third of it is 
distributed even now through monopoly- 
houses.

FCI is the only organisation which has 
nothing to do with the monopoly houses 
for distribution of its production of ferti-
lisers. At the time of takeover of the 
management of the FCI by scientific techno-
crats in September 1970, there were Rs. 2.50 
crores outstanding with the fertiliser dealers. 
Within two years, they realised aad re-
covered Rs. 2 crores of these outstandings 
from the fertiliser dealers.

The technocrat-scientific management of 
FCl’s praiseworthy performance in the
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field of production and management brought 
down inventories substantially during the 
last three years* from Rs. 30 crores to 
Rs. 20 croiesi. FCI has. very largely, for 
the first time in our country succeeded in 
indigcni&ing design and engineering and 
stimulating fabtication of sophisticated plant 
and equipment tor the fertiliser industry 
FCI has successfully developed the techni-
que of coal-based fertilisers on the one 
hand and dispensed with the import of 
crores ol rupees worth of sulphur on the 
other by devising the technology and the 
chemistiy of making nitro-fertiliser without 
sulphiu In this wa' they have helped to 
conserve and save foreign exchar>S'. for the 
country.

Its agricultural research, soil testing, 
extension and promotion progiammes have 
been highly commended by the National 
Commission on Agricultuie. Its credibility 
of Indianisation of technology and utilisa-
tion <yf indigenous raw materials have 
impicssed Government so much that FCI 
has been entrusted with a fresh investment 
ot more than Rs. 1,000 croics for construct-
ing six new fertiliser plants based mostly 
on coal and also nitro-phosphate plants, 
without having anything to do with either 
foreign technology, foreign knowhow, 
foreign expertise or foreign raw materials.

In the background of the remarkable 
performance of FCT in fulfilling the 
economic objective of self-sufficiency and 
self-reliance, utilisation of indigenous 
resources, development of indigenous ex-
pertise and technology, Indianisation of 
design and engineering, fabrication of ferti-
liser plant and machinery, development of 
the technique of manufacture of catalysts, 
elimination of monopoly control by foreign 
commercial houses over dealership, it is 
really baffling to me why the Action Com-
mittee that was set up to examine the work-
ings of the different public undertakings 
tecommended an immediate restructuring 
and reorganisation of the Fertiliser Corpo-
ration.

16.13 hr*.

[Sh r i S, A. Kadbr in the Chair]

1 want to draw your attention to the 
fact that from the very inception of this 
Corpoiation when the management was 
transfened from an ICS bureaucrat to 
scientific-technocrats, there was hostility 
from the domestic and foreign interests 
with a view to scuttle the management or 
control of the icientist-technicians The 
first Chairman of the Fertiliser Corpora-
tion, who was an ICS, before ho left office, 
left a note with Government making certain 
serious charges against some of the scien-
tists working there, who took over the 
directorship. The Vigilance Commission 
made a very adverse comment against that 
ICS bureaucrat, Shri Satish Chandra. 
Foreign vested interests made n sinister 
move to undo the Indianisation of FCI 
To citc a few examples, the Foid Founda-
tion offered experts to FCI and suggested 
reorganisation of its planning and develop-
ment dnision

One UN agency came forward with a 
personal to finance the design centre as a 
parallel and duplicate oiganisation to the 
Planning and Development Division and 
under the control of the UN agency. Then 
another United Nations, agcncy for Inter-
national Development and the World Bank 
offered huge financial aid but with one 
piccondition, that the planning and Deve-
lopment Division will have nothing to do 
with the design and engineering that they 
wanted to do.

The American experts made pro-
posals for leview and reorganisation of 
the FCI and the FCI technical management 
resisted all those foreign interests, and the 
induction of the foreign experts, and also 
their attempt at collaboration with the FCI. 
71k  coal-based Korba project w as approved 
by the FCI. It w as at the intervention of 
some foieign experts, particularly, American 
experts, that it was given up for the time 
being, and as a result our Government 
had to lose Rs. 3 crores, but now, it has 
been approved by the Government after a 
wastage of Rs. 3 crores of our exchequer. 
Fortunately, the Prime Minister Just & few
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4nys before, laid the foundation-stone of should get laurels from the Government;
that fertiliser project.

As I have said, many vested interests 
were working against the FCI, when the 
scientists took over charge of the FCI. 
Coal was supplied by the Jharia collieries 
at that time but the new management decid-
ed to take better type of coal from N.C.D.C. 
these collieries and those monopoly dealers 
like Shaw Wallace etc., conspired from the 
very beginning and created a climate of 
hostility against thc Fertiliser Corporation.

MR. CHAIRMAN : WiU you please add-
ress the Chair instead of looking else-
where?

THE MINISTER OF PETROLFUM 
AMD CHEMICALS (SHRI D. K. 
BOROOAH) : He is addressing you but 
looking at me.

SHRI SAMAR GUHA : Again in the 
case of sulphur Which was imported from 
outside, another hostility was confronted 
by FCI. The scientists of FCI were chal-
lenged. Our scientists, without sulphur had 
developed another technique, a new techni-
que, as will be introduced in Haldia plant, 
of producing nitro-phosphate fertiliser; 
they have built up a new technique produc- 
ing-fertilizcr without sulphur. But the 
domestic and foreign interests who had the 
collaboration for import worth crores of 
rupees of sulphur were against this manu-
facture of nitro-phosphate by the Fertiliser 
Corporation.

A sinister move was going on in collabo-
ration with both domestic and foreign 
interests to scuttle this Indianisation, to 
scuttle this indigenous knowhow tech-
nology, to scuttle the scientific genius that 
has been "developed by the Fertiliser 
Corporation.

There is one astounding report of Corrup-
tion as has been made regarding Fertilizer 
deal in Mysore and Andhra. 1 have got 
here a number of press comments; I have 
cottecteri these press comments which are 
all praise for the Fertiliser Corporation. 
Even Thi Hindu has said that “instead of 
ctafting * fuss the Fertiliser Corporation

instead they have got some punishment,” 
This is from The Hindu.

There was again hostility to FCI in the 
Action Committee’s report. It is a strange 
Action Committee’s report. The committee 
was constituted with five persons headed 
by Mr. M. S. Pathak. Out of these five, 
none of them have any knowledge whatso-
ever of th; fertiliser industry or its expertise. 
Three of them were bureaucrats and one 
of them was from private interests. And 
strangely enough, in such an industry in-
volving several hundred crores, in a brief 
note, a note of seven to eight pages, with-
out going into the merits, without giving 
any arguments, suddenly, they have come 
to an astounding conclusion. What is the 
conclusion? Without any logic, without 
any reasoning, they have come to a sub-
jective conclusion, a biased conclusion. 
What do they say in that conclusion with-
out any logic or without any argument and 
without having any expert -views whatso-
ever about the fertiliser industry? They 
came to the conclusion :

“The Committee has come to the con-
clusion that the pcifoimance of the 
FCI as a whole is unlikely to 
improve unless significant changes 
are made in the top management. 
In fact, even the proposals con-
tained in the report are unlikely to 
receive adequate attention unless 
such changes are made.”

I do not know whether the Government 
is going to take any cognisance of such an 
astounding and unexpert recommendations 
of a Committee which had ‘no experts’ >n 
it. They have recommended that the FCI 
should be dismembered into several in-
dependent zonal units. The result would 
be : independent, three tier units, building 
super structure with growing additional ex-
penditure, many times more for the Govern-
ment without having any benefits whatso-
ever.

Under the pretext of speedy execution 
of projects and modernisation of techno-
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(Shri Samar Guha] new dealers from among the educated ua-
logy, even though the Fertilizer Corpora* employed. The remaining 80 to 85 per 
tion resisted, the Action Committee wanted cent of the fertilizers is distributed by the 
induction of foreign collaboration, foreign Central Fertilizers Pool through the State
technology, foreign finance and foreign 
supervision. Thus the Action Committee 
indirectly wanted to open the gate of colla-
boration with foreign interests. Therefore, 
I do not know whether the Action Com-
mittee’s Report has any value whatsoever.

MR. CHAIRMAN : Mr. Guha has
raised a very important discussion. I find 
there is a list of Members who want to 
participate. The time allotted is two hours. 
If Mr. Guha wants that other Members 
should also participate tn this, I should 
like him to finish within 5 minutes.

SHRI SAMAR GUHA : It may not be 
possible. In the morning 1 was told that 
1 would be given ‘sufficient’ time. I want 
at least 15 minutes more.

MR. CHAIRMAN: Please try to conclude 
in ten minutes.

SHRI SAMAR GUHA: 'There is repoit 
ot widespread black marketing in the 
country in fertiliser distributions. An im-
pression has been created as though the 
Fertiliser. Corporation is responsible foi 
this black marketing or it has some hand 
oi link with black markets.

SHRI C. M. STEPHEN (MuvattupuzhaV 
what is the provocation to defend one 
Government of India concern, of all the 
Government of India concerns?

SHRI D. K. BOROOAH. He is not 
opposed to public sectoi at all. He started 
praising one and he will end up praising 
everything else.

SHRI SAMAR GUHA : The Fertilizer 
Corporation deals with only 15 to 17 per 
cent of the total fertilisers supplied to the 
consumers, including imports. Nearly 
half of it is distributed through public 
agencies like co-operatives, remaining half, 
that is eight to nine per cent, through the 
large number of small dealers including

Governments and other private and public 
sector manufacturers.

Of the various fertilizers only in respect 
of three varieties ammonium sulphate, 
calcium nitrate, urea, the prices are con-
trolled. 1 have spent about 40 to 45 
hours in going through all these papers 
which I have never done before.

The Fertilizer Corporation of India had 
sent a circular to the State Government 
to identify the malpractices, if any, among 
the selected fertilizer dealers who were 
licensed by the State Governments. Out 
of 2400 fertilizer dealers there were com-
plaints against only seven or eight dealers 
and immediately steps were taken and the 
licenses of these dealers were cancelled.

Sir, the hon Minister said the other 
day that the maiketing of fertilizer should 
be given to Agriculture Ministry. I* .CM 
offered to give whole of the iettiliser, am-
monia sulphate, for distribution through 
Agriculture Ministry to the cultivators that 
is produced by the Sindri Fertilisers line 
Agriculture Ministry decidcd to take only 
30 per cent of this fertiliser. But, after 
three months they gave up the responsibi-
lity of fertiliser distribution Now licences 
are given by the State Governments and 
the responsibility now lies with them and 
not with the F.C.I.

Some misunderstanding has been created 
about some deals of fertilisers in Mysoie 
and Andhra Pradesh. I want to draw 
your kind attention again to one particular 
aspect. When the technocrat took over 
the management of the Fertilisers Corpo-
ration, as I have already said, Rs. 2.50 
crores were outstanding with the Fertiliser 
dealers without any security from them. 
Within two years the F.C.l. recovered 
about Rs. 2 crores. Out of enthusiasm, 
some of the field officials in Mysore and 
Andhra Pradesh also, in their bona fide 
motive, collected the arrears for the Gov-
ernment worth Rs. 13 lakhs. They hod
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evolved a certain procedure in this regard. 
Thai was not done in secrecy. The Trom- 
bay Unit Managers, Production Managers 
etc. hud an open discussion about this with 
uthei departments of the F.C.I. The 
Marketing Manager, unfortunately, verbally 
had pointed out certain legal aspects of it 
which, he felt, should also be taken into 
consideration. But, before the legal pro-
cedure was finalised, in their enthusiasm, 
the field officers collected Rs. 13 lakhs 
and the draft was deposited in the F.C.I. 
account. Nine out of more than 40 
dealers in Andhra and Mysore wanted to 
earn their goodwill and hence they paid 
the arrears.

SHRI C. M. STEPHEN: From whom?

SHRI SAMAR GUHA: 1 am coming 
to that. The amount was collected by 
way of drafts and deposited in thc Bank. 
When it was found that this was collected 
by the field officers hastily, five membeis 
uf the Board of Directors themselves, in 
their meeting in Bombay, jointl) discussed 
the whole matter and they found 
that there was some irregularity in 
thc procedural matter. Theicioie, it 
is they, who decided that the whole 
matter should be investigated by the C.B.I. 
before it came to thc attention of the 
Government and Parliament or Press. 
Then they themselves jointly held a dis-
cussion and referred the matter for investi-
gation by thc C.B.I. The Marketing 
Manager immediately, instantly, issued ins-
tructions to all officers concerned to ex-
tend their co-operation to the C.B.I.

There are 420 dealers in Mysore and 
Andhra. Even though the fertilisers had 
been controlled, some had gone into the 
black market. What is the amount in 
volved? I have made some calculation in 
this, regard. 1 find that 0.1 per cent of 
the total fertilisers only is being used by 
the fertiliser dealers in Mysore and Andhra
Pradesh. In terms of moacy, this amount
is about Rs. 13 lakhs only. This amount
went to Government and not to them. The 
amount was deposited with the bank.
Incidentally this amounts to 0.1 per ceat

of the total fertilisers produced by the 
Fertilisers Corporation, which is worth 
about Rs. 90 to 95 crores.

They themselves referred it to the CBI, 
but unfortunately some step was taken 
against the Production and the Marketing 
Director and the Manager of the Trombay 
unit. They have been asked to go on 
leave. The Minister said, there is no 
prima facie case against them. But on 
thc basis of prima facie suspicion, 
they were asked to go on leave.
I do not want to attribute any 
motive for the action taken by the Minis-
ter. May be he wanted time to go into 
it and scientifically scrutinise it. At least 
three or four former Ministers for Petro-
leum and Chemicals have personally told 
me that if Dr. K. R. Chakravartty and Dr. 
Mukerjee are not honest and efficient offi-
cers, they do not know who else could 
be called as honest and efficient officers.

SHRI D. K. BOROOAH: Dr. Chakra- 
vaitty was not asked to go on leave. 
There is no complaint against him.

SHRI SAMAR GUHA: He has been
given an international award recently. 
During the last discussion, his image was 
also smeared in a very undignified way. 
One Member of Pailiament wrote to Mr. 
Sethi in 1971 as follows. This shows 
how the conspiracy was going on from the 
beginning The lettei reads thus:

“I am gtateful to you for assuring 
us a thorough enquiry into the 
shocking charges against Shri 
K. R. Chakravartty, Shri S. K. 
Mukerjee. Shri O. K. Ghosh and 
their associates. Majority of 
Members of Parliament are 
anxious to see that these mani- 
pulatois are turned out from the 
FCI at the earliest. It is tequested 
that thc enquiry be entrusted to 
the foimer Chau man, Mr. Satisfe 
Chandia, ICS, Secretary of D« 
fence Supplies . . .  but not to be 
given to Shri |K. D. Malaviya or 
Shri Haksar or any other officials.
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Their termination should not be 
delayed in the name of enquiry."

1 do not want to mention the names of 
the MP who wrote this. This was done 
just a few months after these technocrat 
scientists took over the management of 
the FCI.

In conclusion 1 would like to say, as 
I said in the beginning, I quite agree that 
in a public undertaking with such a huge 
national investment, its working and func-
tions should be reviewed periodically. But 
who should make the review? The Parlia-
mentary Committee on Public Under 
takings or some expert body which has 
expertise knowledge about the technology 
Of the fertiliser industry? The recommen-
dation of the Act»on Committee, which 
has no expert knowledge, was made for 
several reasons. One leason was, some of 
them wanted to open the collaboration with 
foreign interests again and induct En-
gineering Indid Limited, which has 
specialised expertise only for fabrication 
of oil refineries and not fabrication of 
fertiliser plants In the name of moderni-
sation and speedy execution and speedy 
production, the Action Committee wanted 
to open the gates of foreign collaboration 
and foreign intervention and monopoly 
control of distribution of fertilizer. That 
is the reason. I do not object to a re-
view. Certainly you should review. 
May I request the hon. Minister who 
has taken up the matter of going into this 
problem to see that certain experts are 
entrusted with it or request the Committee 
on Public Undertakings of Parliament to 
go into the matter. Let him get that re-
port, go through it and then take a cool 
and calculated action.

Lastly, I may mention that these two 
officers, the Manager of the Trombay Unit 
and the Production and Marketing 
Manager, they have contributed their dedi-
cated service for the FCI Accidentally, it 
so happens that out of five Birectors three

Directors belong to a certain linguistic 
fraternity. In this House some very un-
charitable remarks were made like ‘trio’ 
and ‘three musketeers’ etc. against three of 
them. I want to say that these ‘tht ee 
musketeers' were raised to the present high 
offices from humble ‘positions, after giving 
25 years of service to the. Fertilizer Cor 
poration. They have been elevated to 
this position for the dedicated service they 
have given. Ft has been stated that the} 
have tried to induct persons of a certain 
linguistic group. It is not a fact. I have 
statistics to show that after the scienttsts- 
technocrats have taken over the manage 
ment, the percentage of employment or cer 
tain linguistic groups was as it was when it 
was under the control of the ICS manage-
ment of Shri Satish Chandra and it has not 
increased.

In the end I would say that these two ofh- 
cers, who have done dedicated service, they 
might have committed some procedural irie 
gulanties, but they have acted only with the 
bona fide intention of having additional ear-
ning for the Government.

(qfemwr) t t o t  ’Rnm
m ir  $ i sfto vn* o
f t ,  f a t f t  * r e * r r  %  «rr^  i r , «gw n r O  w *  -q rr 

iff, at w t Jr fo«Rr % fhnvr
«trr %  T i f r r m g  * f r  f t f k w
f t  art $ ’

MR. CHAIRMAN : I would request 
Shri. Samar Guha to conclude.

SHRI SAMAR GUHA: I would request the 
hon. minister to ask the CBI to expedite the 
inquiry. If the CBI finds that somebody is 
guilty of any complicity whatsoever, or any 
malpractice. Sir, you know my humble ser-
vice in this House for the last seven years,
I will not defend anybody who is charged 
w ith even an iota of corruption or malprac-
tice. But, as I know them and as I know the 
Fertilizer Corporation of India, as a student 
of science it is my academic duty, it is my 
patriotic duty to uphold the dignity of the 
institution that has conti ibuted to the objec-
tive of self-reliance and self-sufficiency of
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* m  f  far |  «pr?r ir arm

our national economy and also the dedicated 
scrvice of its scientists and technicians. 
16.3* krs.
RE: DISCUSSION ON INCREASE IN 
PRICES OF ESSENTIAL COMMODITIES 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU 
RAMAIAH): This morning a feeling was 
expressed by hon. Members on both sides 
of the House that there should be a dis-
cussion on the increase in prices of essential 
commodities. At that time I said that I 
will report to the House the reaction of 
the Government. It is true that this sub-
ject was discussed earlier in this session. 
AH the siime. Government are agreeable to 
a discussion. I suggest that this discussion 
may be under rule 193 and it may be 
taken up on the 15th May.
16.39 hrs.
DISCUSSION RL. FERTI1IZER COR-
PORATION Of- INDIA—contd.

*n?ftrsr, ??»nt *r fa s rn FT

t f s f a r  *W 5 rr  -3zm  ft  s rfr: f t  if? ir  

*6  ft ST FT aft far 57- rftr
TC fan* ™fr iRTOT % I
w. r̂rf^n *r wrfar s*r n̂rfH t  fa.
sr*TFT ?r^> ^rfarwr? f'r  ^  fawnr *r ,
*rk w it ?fr q>fe*nw  vr *jpr ?.
**T *FT % fan far jriTTt rotfspr WtJT*T SI I
irur *rrm ft vrfaro *r*% wr* ft *ftr
^*r vtftnr it ?nr «r§̂ r
i?T far -=rar fa w *  ir fa*T
?F% f a W  ^  ?pt '3PKT7T ft I zrg * T T *R T

sfk v**r arrm ft xfrr ^  %■ jtT* n?
icexz f t 1 jjh -3H <rc «Pti 

*pf ft, far* *»t *r ^  srrn $ m
CPT ft far IT? Tfasp* fcwrr *fr p*r 

5t *rtlr ^ i qf5*rv ^  w rr  ft, g*rm 
Tm̂ rg aft «nfroV «rs ft fa ^
wt *r% qfisrsp frr *rar r̂ far*rr arm 1 

^rft srsr wTTfirfft t  3* |?«ft faarr *rrr 1

g far fpr ;rr %*rra *T5r*m ft ?*r «tr t

^  ?fr *pficrT ft 1 jftc ^  ir ^  
-pvt *frst srfcr f!?r 3r,?rr f  1 jrfarr
^  t o  ?ref??r qfr ?r^m
f4: WTTftr̂ frvfr *rnr ^  (fpfV ^  1 f  no ifto 

faraT % ift f(ffsnTR f. I Hf, rn^o
*fto ?nfo ?rr H i  m i  & r m r
(«H*rt»ir|) • ^ * JT̂ rafr
vst 1 A  err no gjo ifro tpf; ĝT f  1 *hr'
'̂TT f  fa- ^  JTft t  I t  ?Tffr
îT'T'Tr 1 ^  fq^ irs s rm r f  far ^  

snrrfl- sfrm spr r^t % 1 ^ simT ^Rrr^CTr 
r̂ ^  ^  f f j  y, 1 &*rfan; fa? ^pf,'T s f a q ^

anat ‘nr ‘ptt ^h t k 1 %favpp=r arnn «pt nrm 
? r , fW T >  i f R :  v r  ? m r ^  -s trt , wrrt ?n 

m  ?r$r f t ^r^fr 1 v z  sKr mffnT 1 %fa^
trs v r  f  f̂ r ?riTTt A  t̂t»t
^ r t  W'TT. *st ??T ■snrgr «rr %% ft,
-& V\ ^ I * T  »?ST ft, *J‘*r Vt sftH W PT 

?rnT ^  ■3rT»Tr ^ r ^ r  «r, ^  « r ? r  ft ,

wri ^tsfi »r wmr ft ttV vrmr 
f, far ^  #  ŜT Vt *i?T TTSÎ ft ĤTPT ft, 
far w. s r t  r̂rfarr, TfT fft̂ rr errfe'T 1 *
XtTSo *ft° HT rsr «FTR- % *T *t£\ 
^ ?r r̂ far*fr % f^sm: f  i •■ (anraw) 

scrrr ^  sn̂ lr sfT wrr «r«r % r̂ 1
*r ^  xrt f, far iw q i> r  % *r 
*t ^Hfarnr -r r̂ f  % tfrr «rr*r ^  fa*n
srrir x̂flfar m  frr ‘rrr ft far ^ r  s m r  ft 
®rtT ^  spTJT ^  sprrrr ft 1 «rrr? srTf® 
no nno * n  ^ r r  = fiir wt?! v r  «t?Tt 

<tt̂ t 1 *rf»*T «ri srrr n z  »msfr% grr tft t  
scFTRi *r âft̂ r ■’tcjtt i$mm j, 1 

^jttt 5T F̂rfT far *r .01 T O  
an 1 ̂ Tfr sptt *r%  fa^ f a r ^  1 1 t o t

fa*r % fajrr «rk vtH m  ft 1 

^ ' r  % T̂flrr &  «rrat ^  13-14 Trcfar 
«Tr ? fa r̂ »r fa*n w  ? w  vr *wf 

rr^rnrrt vr ’ $ *nmm f  ’trrr


